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CENTRAL;JI-_\DMINISTRATIVE TRIBUNAL
' CHANDIGARH BENCH

OA NO 060/00991/2014 Date of decnsmn- 17. 03 2016

CORAM: HON’BLE MR SANJEEV KAUSHIK, MEMBER (J)
HON’BLE MR UDAY KUMAR VARMA, MEMBER (A)

Dinesh Datt Sharma son of Sh. Prem Datt Sharma,
Aged 44 years, prese{‘ntly working as UDC in the office of National
Research Centre on Eq;oines,
Sirsa Road, Hisar. ;
-..APPLICANT

BY ADVOCATE Mr. BB Kaushlk
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1. Indian Council'”of Agrlcultural Research through its Secretary,
KnshiBhavani”' o -
New Delhi.

2. The Director, lj

4‘ -'.;;«n
Natiohal Research*@entre for Equmesf-
1" t s *:}E' \.{f ‘ -’ s:\'
Sirsa Road “‘Hlsar e s R
3 The Admmlstr;a(/e Ofﬂcer o /r"
. ‘”"h, ) ; s ra

National Resea;rc:%en‘t"fe*fO'r“Ea'hivh‘es,
Sirsa Road, Hijsar.
4. Sh. Pratap Sihgh, now working as Asstt. in the office of
| National Resea_;rch Centre on Equines,

Sirsa Road, His%far.

-.RESPONDENTS

BY ADVOCATE: Sh. R.K. Sharma, counsel for respondent no. 1 to 3.
Respondent no. 4 in person.
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ORDER (ORAL)
HON'BLE MR. SANJEEV KAUSHIK, MEMBER (J):-

1. Heard.

2. Faced with the situation that the applicant has not challenged
the promotion df private respondent no. 4, the learned counsel
for the applica;jt seeks permission to withdraw the instant
Original Applicafion with a liberty to file it afresh with better
particulars. |

3. Learned counsei for the respondents does not object to the
prayer of the Iéarned counsel for the applicant. However, he
states that the réspondehits may be given liberty to deal with the

"
other objections later on..

. atdall : 7 [V | ._...‘ PR 1
4. Ordereq,acgcgrdlqglf,y; \\}S ﬁ‘ b WA Y

T LY
(UDAY KUMARVARMA).% 4 4 [y - =" (SANJEEY KAUSHIK)
MEMBER{(A) o L JMEMBER (3)

o AN /

Dated: 17.03.2016. |
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